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Mumbai scores
lowest in SSC
supp exam

FPJ News Service
MUMBAI

The Maharashtra State Board
of Secondary and Higher
Secondary Education
(MSBSHSE) on  Tuesday
declared the results of the
SSC (Class 10) June-July 2026
supplementary examination,
with the overall pass percen-
tage standing at 29.53%,
marking a decline from pre-
vious years.

According to the Board,
52,880 students had regis-
tered for the examination,
while 51,313 appeared and
15,157 passed. The supple-
mentary examination was
conducted between June 16
and June 30 across the state's
nine divisional boards.

The  Nashik division
recorded the highest pass
percentage at 41.45%, fol-
lowed by Nagpur (39.42%),
Latur (34.55%) and
Chhatrapati Sambhajinagar
(34.27%). The Konkan division
registered the lowest pass
percentage at 12.26%, while
Mumbeai recorded 17.73%.

MHADA plans

Miyawaki forests

Mumbai: The Maharashtra
Housing and Area
Development Authority
(MHADA) will develop dense
Miyawaki forests on suitable
land parcels in the Mumbai
Metropolitan Region and
geo-tag every tree planted
under its Van Mahotsav cam-
paign  for  monitoring.
MHADA aims to plant one
lakh trees across the state this
year through its regional
housing boards. The Mumbai
Board has set a target of 4,000
trees and planted around 500
so far. At MHADA’s Bandra
(East) headquarters, vice-
president and CEO Sanjeev
Jaiswal inaugurated the drive
by planting 30 Golden
Shower trees, each around 3.5
years old, with the
Panchamahabhute
Foundation.

HC ordered market closure due to traffic mess

Fish market dispute:
Resident faces attack

Avadhut Kharade
MUMBAI

A 35-year-old private com-
pany employee, Raj
Ramchandra Pawar, was
allegedly assaulted at his
home in Swarajya Co-oper-
ative Housing Society on
Senapati Bapat Marg, Dadar,
following a long-running dis-
pute over roadside fish vend-
ing outside the building.
Residents had collectively
approached the authorities
and pursued legal action,
alleging that the fish market
caused traffic congestion,
unhygienic conditions, pub-
lic inconvenience and safety
risks. The dispute culminated
in a Bombay High Court
order directing licensed ven-
dors to stop operating out-
side the society and move to
a temporary location.
According to the FIR,
Pawar received a call around
12.15am on July 12 from a
man questioning him about
the complaint against the
vendors. Pawar said the
society had filed it collec-
tively, after which the caller
allegedly  abused  him,
threatened to kill him and
asked him to come down-

THE CASE

In January, the Bombay
High Court ordered the
temporary relocation
of 37 licensed fish
vendors from Senapati
Bapat Marg to Block 3
of the redeveloped
Mahatma Jyotirao
Phule Market, formerly
Crawford Market. The
order marked a major
development in the
decade-long legal and
civic dispute, seeking
to address residents’
concerns while
providing the vendors
an alternative site.

stairs.

Soon afterwards, Kalpesh
Parulekar, Vinayak Kalelkar
and Shubham Gupta alleg-
edly banged on Pawar’s door,

forced their way inside and
assaulted him with fists and
kicks. Pawar and his wife
raised an alarm, prompting
neighbours to emerge, fol-
lowing which the trio fled.
Pawar then called the police
emergency helpline.

After officers arrived and
Pawar came downstairs,
Franky Sebastian Saldanha
allegedly rushed towards
him, abused him and issued
death threats. Police
detained Saldanha and
Kalelkar at the scene and
later recorded Pawar’s com-

plaint.
Dadar police registered a
case against Parulekar,

Kalelkar, Gupta and Saldanha
under relevant Bharatiya
Nyaya Sanhita provisions.
Further investigation is
underway.

Plan to seal
track gaps

FPJ News Service
MUMBAI

In a major push to improve
railway safety, the Mumbai
Railway Vikas Corporation
(MRVC), Railway Protection
Force (RPF) and the open line
department have decided to
seal all remaining gaps in the
railway  boundary  wall
between Churchgate and
Virar.

The move comes after a
joint inspection identified 77
vulnerable locations that have
become easy access points for
trespassers, leading to fatal
runover incidents. Once com-
pleted, the project is expected
to enhance overall railway
safety and discourage risky
track crossings that continue
to claim lives every year.

Out of the 77 locations
identified during the inspec-
tion, boundary gaps at 50
locations have already been
sealed. Work to close the
remaining 27 gaps has now
been planned. Railway offi-
cials said these locations are
known for frequent trespass-
ing, with commuters often
crossing tracks through
broken or missing sections.

Shefali Parab-Pandit
MUMBAI

Following the fatal incident at
the Moshi dumping ground in
Pune, the BMC has ordered
stricter safety measures at all
landfill, biomining and solid
waste management project
sites.

Additional municipal com-
missioner Dr Vipin Sharma,
during a virtual review,
directed officials to ensure
waste heaps remain within
prescribed  height limits,
restrict entry to authorised
personnel and maintain visitor
records.

He ordered immediate sta-
bility audits of sheds, work-
shops, maintenance con-
tainers and other structures at
dumping grounds. With the
monsoon underway, officials
must also comprehensively
inspect stormwater drains and
surface drainage systems.

Reviewing biomining oper-
ations at Kanjurmarg, Deonar
and Mulund, Sharma
instructed officials to follow
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After Moshi, height
cap for city’s landfills

Several other measures ordered

safe excavation practices,
identify unstable zones and
install adequate barricades in
vulnerable areas.

He also directed officials to
assess fire and methane gas
risks at the Deonar waste-to-
energy plant and legacy waste
sites. Measures must be taken
to prevent fires in refuse-
derived fuel stockpiles, con-
duct regular mock drills and
ensure no material is stored
within refuse transfer station
premises.

The chief engineer and dep-
uty chief engineer have been
asked to inspect all project
sites within a week and verify
compliance. Sharma said
potential hazards, including
landfill ~ collapses, fires,
machinery accidents and exca-
vation-related incidents, must
be identified early, monitored
continuously and mitigated
through strong engineering.

He added that officials and
contractors share responsibil-
ity to ensure safe execution of
solid waste management pro-
jects across Mumbai.

Nirav’s sister seeks VC

Charul Shah Joshi
MUMBAI

BMC statf vacate Shahu Nagar bldg

FPJ News Service
MUMBAI

In another breakthrough for
the Dharavi Redevelopment
Project, 160 families of BMC
staff have vacated their resi-
dential quarters at Shahu
Nagar and handed over pos-
session to the civic body. Most
of them have shifted to tem-
porary transit accommodation
in MHADA buildings at Sector
5 in Dharavi, clearing the way
for redevelopment work.
Shahu Nagar has around
1,040 tenements, of which 168

occupied by BMC
employees serving at various
departments.  With 160
families already relocated, the
BMC has handed over these
buildings to DRP/NMDPL for
redevelopment.

“Demolition of these build-
ings is expected to begin
shortly, while construction of
the new renewal housing for
Shahu Nagar residents will
start after the monsoon at the
same place,” a government
official said. “We strongly
appeal to the remaining ten-
ants to vacate their premises at

the earliest and cooperate with
the redevelopment process.
BMC has already issued
notices to tenants more than a
fortnight back,” he added.

Shahu Nagar tenants have
been given the option of shift-
ing either to transit accommo-
dation or to the rented prem-
ises under the rehabilitation
package offered through
DRP/SRA-GoM. The transit
accommodation is being
offered in first-time occupancy,
newly-built and well-main-
tained MHADA buildings in
Sector 5 of Dharavi.

Purvi Mehta, sister of fugitive
diamantaire Nirav Modi, has
sought permission from a
special CBI court to record her
statement through video con-
ferencing as she seeks to turn
approver in the Punjab
National Bank fraud case.
Nirav Modi is accused of cheat-
ing the bank by fraudulently
obtaining letters of undertak-
ing worth 23,780 crore.

The Central Bureau of
Investigation (CBI) recently
filed a charge sheet against
Mehta and Nirav Modji’s senior
executive, Aditya Nanavati.
Special CBI prosecutor A
Lemozine urged the court to
take cognisance of the charge

Mehta sought
deferment, saying
she had challenged
the proceedings
against her

—
sheet.

Mehta’s lawyers sought
deferment, saying she had
challenged the proceedings
against her before the Bombay
High Court and that the matter
remained pending.

The CBI submitted that
Mehtas statement should be
recorded before the court
decides her plea to become an
approver. While the agency
sought her physical presence,
the defence requested that she
be allowed to appear through

testimony

video conferencing. The court
directed the prosecution to
respond to her plea.

Mehta’s husband, Maiank
Mehta, has already been
granted pardon and made an
approver in the CBI case. The
couple were also named as
accused before becoming
approvers in the Enforcement
Directorate’s money-launder-
ing case against Nirav Modi.

The ED alleged that Nirav
Modi diverted 120118 crore
through Mehta and claimed
she was linked to Dubai- and
Hong Kong-based companies
that received LoU funds.
Mehta has denied knowledge
of the transactions and main-
tained that she had no connec-
tion with the alleged proceeds
of crime.

UBT neta moves
against rebel

MPs’ merger

Kalpesh Mhamunkar
MUMBAI

Shiv Sena (UBT) parliamen-
tary party leader Arvind
Sawant has issued a formal
letter to the six rebel Lok
Sabha  MPs, including
Mumbai North East MP
Sanjay Dina Patil, questioning
the constitutional validity of
their claim to have merged
with Deputy Chief Minister
Eknath Shinde-led Shiv Sena.
Citing Paragraph 4 of the
Tenth Schedule of the
Constitution, Sawant argued
that only the original political
party can approve a merger
and that legislators cannot
independently initiate one.
The letter states that party
chief Uddhav Thackeray has
not authorised any merger,
making the MPs’ claim legally
untenable. It also contends
that the MPs were elected on
the mandate of Uddhav
Thackeray’s leadership and
the party's official symbol.
The UBT faction has
already submitted a caveat
before Lok Sabha Speaker
Om Birla, seeking a hearing
before any decision on the
merger. The Speaker has not
yet issued a final order.
Reacting sharply, Eknath
Shinde dismissed the letter,
saying it deserved to be
“thrown into the dustbin” and
questioned its relevance.

Class 11: Fresh
round tomorrow

Mumbai: The Directorate of
Education has announced a
revised schedule for the next
round of the Centralised
Online Class 11 (FYJC) admis-
sion on July 16. This will pro-
vide fresh applicants with an
opportunity to register, make
corrections to their applica-
tion forms. As per the revised
schedule, new student regis-
trations, application correc-
tions and submission of Part
IT of the application form will
be accepted from 3pm until
6pm on July 18.

APPENDIX IV-A

Sale Notice for sale of Inmovable Property
E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement)
Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Immovable Property mortgaged to India SME
Asset Reconstruction Company Limited [CIN : U67190MH2008PLC181062]
(“Secured Creditor”), the physical possession of WhICh has been taken by the
Authorised Officer of the Secured Creditor, will be sold on “as is where is”, “as is
whatis” and “whatever there is” basis on 31.07.2026 from 05.00 P.M. to 06.00 P.M.,
for recovery of Rs. 28,30,700/- (Rupees Twenty Eight Lakh Thirty Thousand
Seven Hundred only) pending towards Loan Account No. HHLPNV00412855, by
way of outstanding principal, arrears (including accrued late charges) and interest till
11.07.2026 with applicable future interest in terms of the Loan Agreement and other
related loan document(s) w. e. f. 12.07.2026 along with legal expenses and other
charges due to the Secured Creditor from BHARAT C SHAHA @ BHARAT
CHARITRA SHAHA and LALITADEVIBHARAT SHAHA.
The Loan Account bearing No. HHLPNV00412855, along with all right(s), title(s),
interest(s), underlying security(ies), pledge(s) and / or guarantee(s), including the
Immovable Property, has been assigned by Sammaan Capital Limited (“SCL”)
(formerly known as Indiabulls Housing Finance Ltd.) to and in favour of the Secured
Creditor acting as a Trustee of ISARC - 2025-2026-5 Trust vide Assignment
Agreement dated 26.12.2025. The Secured Creditor has duly taken over the financial
facility from SCL and is thus, vested with all powers and entitled to recover its
outstanding dues in terms of the Loan Agreement and other related loan document(s)
and/or enforcement of security interest in relation to the Immovable Property.
The Reserve Price for the Immovable Property will be Rs. 10,85,000/- (Rupees Ten
Lakh Eighty Five Thousand only) and the Earnest Money Deposit (“EMD”) will be
Rs. 1,08,500/- (Rupees One Lakh Eight Thousand Five Hundred only) i. e.
equivalentto 10% of the Reserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. 104, ADMEASURING CARPET AREAABOUT 32.18 SQUARE METERS
ON THE 1ST FLOOR, IN BUILDING NO. 1, (A), ORCHID WING, IN RIDDHI SIDDHI
COMPLEX, CONSTRUCTED ON LAND BEARING CITY SURVEY PROPERTY NO.
3193, SURVEY NO. 36A, HISSA NO. 12A AND CITY SURVEY PROPERTY NO.
3182, SURVEY NO. 36 A, HISSA NO. 8, SITUATED AT VILLAGE TAKAI, TAL.
KHALAPUR, DISTRICT RAIGAD -410201, MAHARASHTRA, WITHIN THE LIMITS
OF KHOPOLIMUNICIPAL CORPORATION.

For detailed terms and conditions of the sale, please refer to the link provided on the
website of the Secured Creditor i. e. www.isarc.in; Helpline No : 0124-6910910, +91
7065451024; E - mail id : auctionhelpline@sammaancapital.com For bidding, log on
to www.auctionfocus.in. sdl

AUTHORISED OFFICER

INDIA SME ASSET RECONSTRUCTION
COMPANY LIMITED

Trustee of ISARC - 2025-2026-5 Trust

Date : 14.07.2026
Place : RAIGAD

- 2= Vapi Ind. Estate SSI Branch, C/M-14, G.L.D.C., PB. No. 13,
deb 301t GSIGT ooy oo Rasta, Vapi - 396 195, Dist. Bulsar, India

Z Bank of Baroda Wo. 96876 80732, Email : indvap@bankofbaroda.com

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of Powers conferred under Section 13 read with the Security Interest
(Enforcement) Rules, 2002, issued demand notices dated 15.04.2026 calling upon the
Borrowers / Guarantor / Mortgagor M/S.United Capz Private Limited, Mr.Jignesh
Dahyabhai Patel ,Mr.Rakesh Jayanti D Mrs.Chanchalben D: i Patel,
Mr.Bhavesh Jayanti Dahanuwala,Mrs.Parbatiben Jayanti Dahanuwala, Mrs.Jagruti
Dahyabhai Patel to repay the amount mentioned in the notice being Rs. 11,86,12,820.78/-
(Rupees Eleven crore Eighty -Six Lakhs Twelve Thousands Eight Hundred Twenty and
Seventy Eight Paise only) as on 15.04.2026 with further interest and expenses within 60
days from the date of notice/date of receipt of the said notice.

The Borrowers / Guarantor / Mortgagor having failed to repay the amount, notice is hereby
given to the Borrowers / Guarantor / Mortgagor and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred
on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on this 14th
day of July, 2026.

The Borrowers / Guarantor / Mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Bank of Baroda for an amount of being of being Rs. 11,86,12,820.78/-(Rupees
Eleven crore Eighty -Six Lakhs Twelve Thousands Eight Hundred Twenty and Seventy
Eight Paise only) as on 15.04.2026 and interest & expenses thereon until the full payment.

The borrower’s attention is invited to provision of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY

1. All the Piece and Parcel Of the immovable property being Dahanuwala Bungalow,
Ramwadi, Malyan, Dahanu Road (East), Palghar,Situated at: N. A. land being Survey No.
105, Hissa No. 60, admeasuring about 557.41 square meters in the Village: Malyan, Taluka.
Dahanu, District. Palghar (Erstwhile Thane District) in the Registration District and Sub-
District of Palghar Suburban with all other rights, title, interest and benefits etc. belonging to
1| .Mrs. Parvatiben Jayantilal Dahanuwala, 2]. Mr. Bhavesh Jayantilal Dahanuwala, & 3]. Mr.
Rakesh Jayantilal Dahanuwala. On East Side : NA Plots of the same survey no.and same
Hissa No.; On West Side : NA Plots of the same survey no.and same Hissa No.; On North
Side :Property of Smt.Dahanukar & Shri Gustad Jamshedji; On South Side: Property of shri
Nanchand Ghevarchand Bafna & Other

2. All the Piece and Parcel Of the immovable property Flat No. 301, admeasuring about
750.00 square feet's (built-up), on the 3rd Floor in the building known as 'Shilpa Terrace-B' in
New Shilpa Co. Operative Housing Society Limited, Kastur Park, Shimpoli Road, Borivali
(West), Mumbai-400 092,Situated at: Plot No, 51, 52, 53 & 54 at Village: Borivali bearing
Corresponding CTS No, 511/65, 511/64 in Village: Eksar 768/44-45, 768/46 in Village :
Borivali, Taluka, Borivali in Registration District and Sub-District of Mumbai Suburban with all
otherrights, title, interest and benefits ete, belonging to Mrs,Chanchalben Dahyabhai Patel

Date : 14.07.2026 Authorised Officer
Place : Mumbai/Dahanu Bank of Baroda

& 36 TERT NAVI MUMBAI ZONAL OFFICE :
BETN R B ELEYERlsey Cidco Old Admin Building, P-17 Sector-1
XM ANPININWIZY VN Vashi, Navi Mumbai-400703.

e AR o & Email: Legal_nvm@mahabank.co.in.
H.O.: Lokmangal,1501,Shivajinagar, Pune-5

POSSESSION NOTICE (For immovable property)

AX64/Legal/2026--27 Date:13.07.2026
Whereas, the Authorised Officer of Bank of Maharashtra under Securitisation &
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 & in exercise of powers conferred under Section 13 (12) read with Rule 3
of the Security Interest (Enforcement) Rules,2002 issued a demand notice
dated 17.04.2026 under Section 13 (2) of the said Act and called upon you 1.
M/s Sikotar Enterprises (Prop :Mrs. Hasmita Rakesh Parmar) (Borrower
for Cash Credit) 2. Mrs. Hasmita Rakesh Parmar(Borrower and Mortgagor
for Hsg Loan) 3.Mr. Rakesh Parmar - (Co-Borrower for Hsg Loan) to repay
the amount mentioned in the said notice being Rs 2,06,69,687/- plus unapplied
interest @ RLLR+ BSS+ Spread (1.35%) at present 9.9 % w.e.f. 17.04.2026
towards cash credit facility and Rs 96,39,283/- plus unapplied interest @
RLLR+ -0.80% at present 7.25 % w.e.f. 17.04.2026 towards home loan facility
and expenses incurred for recovery against Mortgage of Scheduled property,
within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower
and the public in general that the undersigned has taken Symbolic possession
of the properties described herein below in exercise of powers conferred on him
under sub-section (4) of Section 13 of Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on this 13th day of July of the year 2026.
The Borrower in particular and the public in general are hereby cautioned not to
deal with the properties and any dealings with the properties will be subject to
the charge of Bank of Maharashtra for an amount mentioned above.
The borrower’s attention is invited to provisions of sub-section (8) of Section 13
ofthe Act, in respect of time available, to redeem the secured assets.
Description of the Inmoveable Property:
A.For Cash Credit-
Hypothecation of Stock & book debts and receivables
CERSAIID-200085388826

B.ForHousing Loan-

All that piece and parcel of the unit/ flat located at Ulawe, Sector9, PlotNo. 76,
bearing Unit/ Flat No.303, 3rd Floor, in the Building known as “Moraj Pride”,
total admeasuring area 36.807 sq mtr ,carpet area + (6.313 sq.mtr C.B. +4.751
sq.mtr. Balcony + 3.66 sq.mtr F.B. + 8.123 sq.mtr TARRACE + 2.16 sq.mtr ,
service slab), 61.814 sq.mtr usable area. at Village Ulawe, Navi Mumbai,
Taluka- Panvel, Dist- Raigad Maharashtra-410206.

CERSAIID-200086615403

Date:13.07.2026
Place: Vashi

Authorised Officer & Chief Manager
Bank of Maharashtra

Form No. 3 [See Regulation-13 (1)(a)]

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai- 400703
Case No.: 0A/131/2025 Exh. No. 9

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

CANARA BANK
VS
T GANESH ZUNJUR
o,

(1) Ganesh Zunjur, D/w/s/o- Shankar, House No. 56, 2" Floor, Flat No. 204,
Priyadarshani, Mandai Road, Prabhi Ali, Bhiwandi, Thane -~ 421302 Thane,
Maharashtra -421302. Also At. Flat 402, 4th Floor, A 2 Wing, Riddhi Siddhi
Complex, Near Sant Nirankari Bhawan, Tembhar Pada Road, Village Pemghar,
Taluka Bhiwandi, District Thane, Maharashtra -421302.

(2) Savita Ganesh Zunjur, House No. 56, 2 & Quot; & Ldquo; Floor, Flat No. 204,
Priyadarshani, Mandai Road, Prabhi Ali, Bhiwandi, Thane, Maharashtra -421302.
Also At. Flat 402, 4th Floor, A2 Wing, Riddhi Siddhi Complex, Near Sant Nirankari
Bhawan, Tembhar Pada Road, Village Pemghar, Taluka Bhiwandi,Thane,

Maharashtra-421302.
SUMMONS

WHEREAS, OA/131/2025 was listed before Hon'ble Presiding Officer/Registrar on

05.03.2025.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts

of Rs. 39,41,406.40 (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are

directed as under:-

(i) To show cause within thirty days of the service of summons as to why relief prayed
for should not be granted;

(ii) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(i) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/ or other assets and properties specified or disclosed under serial number 3A
of the original application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to
the applicant and to appear before Registrar on 11.08.2026 at 10.30 A.M failing
which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date : 19.12.2025.

Note :Strike out whichever is not applicable.

Signature of the Officer Authorised to issue summons.
Sd/-

@ Sanjai Jaiswal, Registrar,

DRT -lll, Mumbai

FORM B
PUBLIC ANNOUNCEMENT
( ion 12 of the and y Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
RAO EDUSOLUTIONS PVT. LTD.

PARTICULARS DETAILS
1. | Name of Corporate Debtor Rao Edusolutions Pvt. Ltd.
2. | Date of incorporation of corporate | 2 Sep, 2013
debtor
3. |Authority under which corporate RoC-Mumbai
debtor is incorporated / regi d
4. | Corporate Identity No. / Limited U80301MH2013PTC247740

Liability Identification No. of
corporate debtor

5. |Address of the registered office
and principal office (if any) of
corporate debtor

6. | Date of closure of Insolvency
Resolution Process

7. | Liquidation commencement date
of corporate debtor

8. |Name and regjstration number of
the insolvency professional acting
as liquidator

9. |Address and e-mail of the
liquidator, as registered with the
Board

A-113, First Floor, Boomerang, Chandivali Farm
Road, Andheri East Mumbai - 400072,
Maharashtra

09.07.2026

09.07.2026 (Order received on 13.07.2026)

Bharati Manoj Daga
IBBI/IPA-001/IP-P-01963/2020-2021,/13070

94b, Palash Tower, Veera Desai Road, Andheri West,
Mumbai 400053, Near Country Club, Mumbai
Suburban, Maharashtra, 400053

Email: bharteedagal 008@gmail.com

94D, Palash Tower, Veera Desai Road, Andheri West,
Mumbai 400053, Near Country Club, Mumbai
Suburban, Maharashtra, 400053

Process Email: cirp.raoedusolutions@gmail.com
27.07.2026

10. |Address and e-mail to be used
for correspondence with the
liquidator

11. |Last date for submission of
claims

Notice is hereby given that the National Company Law Tribunal (Mumbai Bench) has
ordered the commencement of liquidation of the Rao Edusolutions Pvt Ltd. on
09.07.2026 (order received on 13.07.2026).
The stakeholders of Rao Edusolutions Pvt Ltd. are hereby called upon to submit their
claims with proof on or before 27.07.2026 (14 days from Liquidation commencement
date), to the liquidator at the address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means
Submission of false or misleading proof of claims shall attract penalties.
[In case a stakeholder does not submit its claims during the liquidation process, the
claims submitted by such a stakeholder during the corporate insolvency resolution
process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted
under section 38 liquidation process.]
Sdy/-
Name and signature of liquidator: Bharati Manoj Daga
Reg. No: IBBI/IPA-001/1P-P-01963/2020-2021/13070
AFA No: AA1/13070/02/311226/108746. Valid till 31.12.2026
Date and Place: 15.07.2026, Mumbai

Public Notice
NOTICE is hereby given to the public at large that my client, M/S. ELLORA
ASIAN INFRAPROJECTS LLP, having its office at Office-1, Ground Floor,
Ellora Fiesta, Plot No. 8, Sector-11, Opp. Juinagar Railway Station,
Sanpada, Navi Mumbai — 400705, is negotiating for and intends to
purchase, acquire and take conveyance from SHRI BRIJBHUSHAN
SHIVSHANKAR GUPTA (hereinafter referred to as “the Vendor”), of the
piece and parcel of agricultural land admeasuring 302 Sq. Mtrs. (equivalent
to 0-03-02 H.R.), being a portion carved out of the larger parcel of land
bearing Survey No. 52/4/3, total area admeasuring 1900 Sg. Mtrs. (0-19-00
H.R.), assessed at Rs. 2.85 Paisa, lying, being and situated at Revenue
Village Rohinjan, Taluka Panvel, District Raigad, within the local limits of the
Panvel Municipal Corporation and within the jurisdiction of the office of the
Sub-Registrar of Assurances, Panvel, District Raigad (hereinafter referred to
as “the Said Property”).
Any person(s), body(ies), firm(s), company(ies), Bank(s), Financial
Institution(s) or other entity(ies) claiming or having any right, title, interest,
claim, demand, charge, mortgage, lien, lease, tenancy, license, easement,
share, benefit of allotment, agreement for sale, attachment, decree/order of
any Court/Authority, or any other right or encumbrance whatsoever, of
whatsoever nature, in, upon or in respect of the Said Property or any part
thereof, by way of sale, gift, exchange, inheritance, succession, trust,
possession, adverse possession or otherwise howsoever, are hereby
required to make the same known in writing, together with copies of the
documents in support thereof, to the undersigned at the address mentioned
below, within SEVEN (07) DAYS from the date of publication of this Notice.
Please note that if no such claim, objection or demand is received by the
undersigned within the said period of fifteen days, it shall be presumed that
there is no claim, objection or encumbrance outstanding in respect of the
Said Property, and my client shall proceed to complete the purchase and
take conveyance of the Said Property from the Vendor free from all
encumbrances, and any claim received thereafter or not so intimated shall
be deemed to have been waived and shall not be binding upon my client, the
Intending Purchaser.

Dated this 15" day of July, 2026
Sd/-

MEENA RAJESH SHARMA
Advocate, Bombay High Court & Notary (Govt. of India)

STATE BANK OF INDIA

“ SBI STRESSED ASSETS MANAGEMENT BRANCH - |,

Address of the Branch: The Arcade, 2nd Floor, World Trade Centre, Cuffe Parade,
Colaba, Mumbai-400 005 E-mail ID of Branch:- sbi.04107@sbi.co.in
Authorized Officer's Details : Name: Robin Sadwal E-mail: team7.04107@sbi.co.in
Mobile No. : 9833656505 Landline (0) : 022-22177670

E-AUCTION SALE NOTICE

Sale Of Immovable Assets Charged To The Bank Under The Securitisation And
Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002. As
Well As Notice Under Rule 8(6) & Rule 9(1) Of Security Interest (enforcement) Rules.

The undersigned as Authorized Officer of State Bank of India has taken over possession of the
following property u/s 13 (4) of the SARFAESI Act.

Public at large is informed that e-auction (under SARFAESI Act, 2002) of the charged
property/ies in the below mentioned cases for realisation of Bank's dues will be held on

“AS|IS WHERE S, AS IS WHAT IS AND WHATEVER THERE IS BASIS”.

Mr. Haresh Gurbux Doulatani & Mrs. Priya Haresh Doulatani

1. C-1301, Eternity CHSL, Kanakia Spaces LBS Marg, Teen Haath
Name of Borrower(s)| Naka, Thane (West) -400 604

2. Flat No.1101 & 1102, Tower-2A, Sidhachal CHS Phase-VI,
Pokhran Road No.2, Thane (West) -400 610

Mr. Vinod Gurbux Doulatani, C-1301, Eternity CHSL, Kanakia
Spaces LBS Marg, Teen Haath Naka, Thane (West)-400 604

Rs 15,42,07,211/- (Rupees Fifteen Crores Forty-Two Lacs Seven
Thousand Two Hundred Eleven Only) as on 17.11.2023 plus + further
interest & costs less subsequent recoveries, if any.

Demand Notice u/s 13(2) of SARFAESI Actissued on 17.11.2023.

Name of
Guarantor(s)

Outstanding Dues
for Recovery of
which Propertylies
is/are Being Sold

Name of owner /

Title Deed Holders Mr. Haresh Gurbux Doulatani & Mrs. Priya Gurbux Doulatani

Duplex Flat/ Pent House bearing No.1501, having area 5170 sq. ft.
with an open terrace adm. Area 3700 sq. ft. comprising of carpet area
3655 sq. ft. on the 15th Floor, carpet area 1515 sq. ft. on the 16th Floor,
with an attached terrace adm. Area about 1910 sg. ft. and full terrace
adm. Area 1790 sq. ft. on the 17th Floor in the building known as
“ELEGANCE" of “Elegance CHS Ltd.", situated at Village-Naupada,
Near Forest Office, L.B.S. Marg, Teen Hath Naka, Naupada, Thane
(West), District Thane-400602 (Immovable Property in the name of in
the name of Shri Haresh Gurbux Doulatani & Smt. Priya Haresh
Doulatani)

Reserve Price (R. P.) [Rs. 13,50,00,000/-

Earnest Money
Deposit (EMD)

Bid Increment
Amount in multiple of

Description of
Property

Rs.1,35,00,000/-

Bid increase amount Rs. 1,00,000/-.

Efs‘:eiﬁﬂ':es of | |nspection on 18.07.2026 from 03:00 PM to 05:00 PM
Date & Time of E-auction on 28.07.2026 from 11:00 AMto 02:00 PM
E-auction

For Submission of
Request Letter of
Participation / KYC
Documents / Proof
of EMD Etc.

*To the best of the knowledge, there are pending society dues of approximately Rs. 25.30 lacs
(till June 2025). However, we suggest the intending bidders to do their own due diligence/
independent inquiry before submitting their bid

E-Auction is being held on “AS IS WHERE IS”, “AS IS WHAT IS BASIS” and “WHATEVER

THERE IS BASIS” and will be conducted “Online”. The auction will be conducted through the at

the PSB Alliance web portal (https://baanknet.com).

For property related queries please contact:

ShriRobin Sadwal, CM & Authorised Officer, Mobile No.: 9833656505

E-Auction Tender Document containing online e-auction bid form, Declaration, General Terms &

Conditions of online auction sale are available in websites: (https://baanknet.com)

To the best of knowledge and information of the Authorised Officer, there is no encumbrance on

the property/ies. However, the intending bidders should make their own independent inquiries

regarding the encumbrances, title of property/ies put on auction and claims / rights / dues /
affecting the property, prior to submitting their bid.

o It shall be the sole responsibility of the intending bidders to inspect, verify and satisfy
themselves about the secured asset encumbrances, title of property put on auction on and
claims/rights/dues affecting the secured assets, including the statutory dues and
specifications before submitting the bid.

o The particulars specified in the e-auction notice published in the newspapers have been
stated to the best of the information of the undersigned Authorised Officer; however,
undersigned shall not be responsible/liable for any error, misstatement or omission.

o The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp
duty, registration fees, society dues, any unpaid dues towards the secured asset etc. that is
required to be paid in order to get the property conveyed/delivered in his/her/its favour as per
the applicable law.

o The payment of all statutory/non-statutory dues, taxes, rates, assessments, charges, fees
etc. owing to anybody shall be the sole responsibility of the successful bidder only.

o The successful purchaser/bidder shall be solely responsible for any cost/ expenses / fees /
charges etc. payable to the co-operative society/authority in order to get the property
conveyed in his/her favour as per the applicable law.

The e-Auction advertisement does not constitute and will not be deemed to constitute any

commitment or any representation of the bank. The property is being sold with all the existing and

future encumbrances whether known or unknown to the bank. The Authorised Officer/ Secured

Creditor shall not be responsible in any way for any third-party claims / rights / dues. The sale

shall be subject to rules / conditions prescribed under the Securitisation and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002. The other terms and conditions

of the e-auction are published in the following websites.

1. https://baanknet.com

Date : 10.07.2026 Sd/-
Place : Mumbai Authorised Officer, State Bank of India

Online submission on E-auction site. https://baanknet.com
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Acquirers have completed the dispatch of the Physical Letter of Offer on 30th June, 2026 to such shareholders whose email
addresses were not registered with Target Company pursuant to regulation 18(2) of the Securities and Exchange Board of
India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended (“SEBI (SAST) Regulations”™)

It is reiterated that copy of the LOF is also available on the website of Securities and Exchange Board of India (SEBI),
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Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer:

Persons who have acquired equity shares but whose names do not appear in the register of members of the Target Company on
the Identified date, or those who have not received the Letter of offer, may also participate in this Offer. A shareholder may
participate in the Offer by approaching their broker and tender Equity shares in the Open Offer as per the procedure mentioned in
this Letter of Offer or in the Form of Acceptance-cum-Acknowledgement. The Letter of Offer along with Form of Acceptance cum-
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SHRUI™H H 3[f o TEE BUILDING NO.5/SHUP KARNA Open Offer for Acquisition of 9,72,500 Equity Shares from Shareholders of Accord Synergy Limited (Target Company) by TOTER TeTH Gt (fe Heree)
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KNOWN AS 5-SHUP KARNA CO-
OPERATIVE HOUSING SOCIETY
LTD. situated at IDDHARTH NAGAR,
MIRA ROAD (EAST), THANE-401107
(collectively here referred to as the shops)
from 1)MRS. GULZAR FEROZ
LAKHANI 2)MR. FEROZ TAZUDDIN
LAKHANI to MR. MUNISH FIROZ
LAKHANI

In Short. LATE 1)MRS.
GULZAR FEROZ LAKHANI 2)MR.
FEROZ TAZUDDIN LAKHANI were
originally joint members of 5-Shup
Karna Co-Operative Housing Society

Dr. Farukbhai Gulambhai Patel (‘Acquirer’) along with Mr. Muinulhaque Igbalhusen Kadva (‘Person Acting in concert’).
This Post Offer Advertisement is being issued by Rarever Financial Advisors Private Limited (‘Manager to the Offer’) on behalf
of Dr. Farukbhai Gulambhai Patel in connection with the Open Offer made by the Acquirer along with PAC to acquire 9,72,500
(Nine Lakhs Seventy Two Thousand Five Hundred Only) Equity Shares having a Face Value of ¥ 10/- each (“Equity Shares”) of The
Accord Synergy Limited (“Target Company”) at a price of ¥ 42.35/- (Rupees Forty Two and Thirty Five Paisa Only), representing
25.12%* of the Emerging Equity Share Capital of the Target Company (“Offer”) from the equity shareholders of the target company,
in compliance with Regulation 18(12) of the SEBI (SAST) Regulations (the “Post Offer Advertisement”).
* As per SEBI (SAST) Regulations, 2011, the Open Offer under Regulation 3(1) and Regulation 4 read with Regulation 7(1) shall be
for at least 26% of the Emerging Voting Equity Share Capital of a target company, as of 10th working day from the closure of the
tendering period. However, the public shareholding of the Target Company will be 25.21% of Emerging Voting Equity Share Capital %,
and therefore, the Offer Shares represent 25.21% of the Emerging Voting Equity Share Capital of the Target Company.

The Detailed Public Statement dated May 13, 2026, which was published in the following newspapers in accordance with the
provisions of Regulation 14(3) of the SEBI (SAST) Regulations, 2011:
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